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THE PAYMENT OF SALARIES AND ALLOWANCES

(SECOND AMENDMENT) BILL, 2011

(As Passed bY the AssemblY)

A

BILL

further to amend rhe Paynent of Salaries and Allowances Act' 1951'

Preamble'-Wsr*ms, it is expedient further to arnend the Payment of

SalariesandAllowancesAct,lg5lforthePurposeshereinafterappearitrg;

BE it enacted in the Sixty-third Year of the Republic of India as follows :-

1. Short title and commencement {l ) This Act may be called the Payment

of Salaries and Allowances (Second Amendment) Act' 20lZ'

(2) It shall come into force at once'

2. Amendment of section 3'-In the Payment of Salaries and Allowances

ect, tSSt (XIV of 19il) (hereinafter refened to as the principal Act)' in section 3'

io. tn" *-4. "seven thousand and frve hundred rupees"' the words "twelve

thousand rupees" shall be substituted'

3. Amendment of section 4'-In section 4 of the principal Act' for the

*ora", 't"u* ttto,r.uid -d fit'" hun<lred rupees"' the words "twelve thousand

rupees" shall be substituted.

4. Amendmenr of section JC'-In section 5C of the principal Act' for the

words, "two lakhs rupees", the words, "frve lakhs rupees" shall be substituted'

5. Amendment of section 6'-In section 6 of the principal Act' rn

sub-section (2), for the words, "five thousand rupees"' the words' "ten thousand

and five hundred rupees" shall be substitut€d'

6. Amendment of section 8'-In section 8 of the principal Acf in
sub-section (1),-

(1) in clause (a), for the 'words "three hundred rupees"' the words'

"one thousand rupees" shall be substituted ;

(2) in clause (aa), for the words "rupees five thousand"' the words

"ruoees twelve thousand" shall be suhtituted ;

. (3) in the proviso to clause (b), for the words "ten thousand rupees"''

the words''jfifteen thousand rupees" shall be substituted'
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7. Amendment of section gl._In section gA of the principal Act,

., (t) in subxection (5), for- the words ..five thousand rupees,,, the words,"seven thousand and five hundred rupees" shall be substituted]

namely :-
"(5A) Every member refened to in sub_section (3) shall be entiued io aninformation allowance of one thousand rupees per ;;.;;; a sumpnary

allowance of rupees three thousand p". -r*"- i
(5B) Subject to such mles as may be made in this behalf, an amount of

rupees seven thousand and five hundred per mensem shall be paid directty bythe Legislature Secretariat to each of the iwo staff of every ,*i r r"f"rr"d toin sub-section (3) as staff allowance.".

_ ,, 8. Insertion of new section g_B._After section gA of the principal-Act, thefollowing section shall be insened, namely:_
"88. lehicle advance and house building advance._subject to suchrules as may be made in this behalf, every membJr, other than the Speaker, theDeputy Speaker, the Leader of Opposition, the Chief Whip uoJ th" Mioi.tr^

shall be entitled to avail inierest frei vehicle advance upto;;;irn" lakhs and
house building advance upto rupees ten laklE at a ."au""A rut oiirrt".".t.,,

, 9. Amendment of section 91.-In section 9A' of the principal Act, in
sub-section (1), for the words, ..one lakh twenty thousand rupees,,, the words,
"two lakh rupees" shall be substituted.

10. Amendment of the Schedule.-In the Schedule to the principal Act,_
(l) In item I,-

(a) in sub-item ( l),-
_ (D in clause (a), for the words, *rupees eight per kilometre,, the

words, "rupees ten per kilometre,' shall be substrtuted: .-

__ (it in clause (c), for the words, ..rupees six hundred,,, the words,
"rupees seven hundred and fifty-', shall be substituted i

(b) in sub-item (2),-
(i) in clause (a), for the words, ,.rupees eight per kilometre,,, the

words, "rupees ten per kilometre" shall be substituted ;

(ii) in clause (c), for the words, .,seven hundred runees,,. the
words, "nine hundred rupees,' shall be substituted.



(2) in item II,-
(a.y in sub-item ( I ),_

(i) in clause (a), for.the words, ,.rupees six per kilornetre,, thewords, "rupees sever per kilometse,, sUt Ue sulstiruiea
(ii) in clause (b). for the. words, .,five.hundred 

rupees,,, tbe words,"seven hundred and fifty rup,eg5,,shall be substitutJ

@) in sub_item (2),_
(i) in clause (b). for- thc words, ,.rupees four per kilometre,, thewords, '.rupees six per kilomene,, shall be substituld;- 
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'o-. moa,.a(iil,p#.':Tffi 3 ff.h#t" "six hundred rupees", the words,


